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Higb power committ e ' to improve 
performance of I. 

1033. SARI . B. ID AL: Will the 
Mini . ter of TOURI MAD IVJL 

VL TIO be plea d to ':ute: 

(a) whether it i ... 
powered committee 
ted ': 0 improve the 
Indian Airline; and 

u fact that two high 
have been con titu-

p rformance of the 

(b) if o. th 'pecinc aspectc; to be 
ron ide red by the committee aDd hen 
1ht: rc ult of fun Lioning o f the 'Ol11 mlt-
1~C.., \\ill he availahle? 

TH MINI T R Or T OF THE 
M£ r TRY OF TOURl M AND rVJL 

VIATIO ( HRJ KHUR HF _D 
ALAM KH ) : (a) Ye, Sir. 

(h) Two group have been 'on tilu-
«cd to e amine :.lnd sugge L meaSllre~ to 
improve Pels,> nge r facilitation and 
.1m~nJ tlcs including reservation hookings , 
(he k·in at airport. baggage handling, 
com munication yc;tem, pa~ cnger infor-
mation ,ervice nnd upkeep of th 
pre mi es. 

The ,TOUP male recommendation,> to 
Ih mnnagement for implementing the 
'jame on a continllom basis. 

Tar~et of E port 

1034. HRI I UOOI 
DHURI : Will th Mini..,ter of 
1>.1 FReE be plea. cd to ta"e: 

(a) the target of export for 
(:urrent financial year in rupe 
and 

HOW-
M-

the 
value; 

(b) the gap betw en the e port and 
the import? 

TH MJ T T R OF STATE lNTHE 
MINISTRY OF COMM RCE (HRI-
MATT RAM DULARI J H ): (a) 
The export target for the current finan-
<:ial year 1982-83 is R . 8650 rore. 

(b) According to ': he provi ionnl data 
available for the fir t 7 months of 1982-
83, the gap between India's export and 
i mports j (-) R . 3327.63 crores. 

Daily Hight from Bo bay -Baroda. to 
Delhi 

1035. HRI R. P. GA KWAD: Will 
the Minister of TOURISM A D CIVIL 
A VIA TION be plea ed to tate: 

(a) whether Government propo to 
introduce daily flight from Bombay-Ba-
r da to D elhi a nd back in tead of three 
day in a week a at present looking to 
over-booking and running with full capa-
ci':y; and 

(b) if o. when; and if not, rea ons 
for the , arne? 

'I H MINI TER OF STAU3 OFTHE 
MINI TRY OF TOURI M AND CIVIL 
A VI TJON (HRI KHURSHEED 
ALAM KHA ): (a) and (b). Indi n 

jrli ne ~ pro po to introduce a daily 
flight on the ector D elhi/Baroda ( ado-
dara) I Bomhay and ba k in it' ummer 

chedule f 1983. 

I ndll~trial undertaking in Sikkim exempt-
ed from K ci. e Duty and Income T 

1036. HRr P . M. SUBBA: Will the 
Mini ter of I ANCE be plea ed to 
state: 

(a) w hether it i" a fac that the indu -
trial undertaking · in ikkim are exempt 
from e,\ci..,e duty and income-tax; 

(b) if <';0, the rea on'i for the ame and 
the year ly I s in revenue incurred by 
Government by that poli y; 

(c) whet her it i,; propo. d to renew the 
ta e emption enjoyed by the Sikkim 
indu . trial undertaking; and 

(d) if not. the rea . on ' for the arne? 

TH MINI TER OF STATE IN THE 
MINISTRY OF FINANe (SHRI PAT-
TABHI RAMA RAO) : (a) to (d). In SO 
far as direct ta law are concerned, the e 
have not been extended to Sikldm tin 
now. The que tion of e tending the direct 
tax 1aws to Sikkim i being periodically 
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reviewed in con ultation with the Ministry 
of Hom Affair. The Central Exci es and 
Sal t Act, 1944 ha been extended to the 
State of Sikkim wi~h effect from I t Feb. 
ruary. 1983. No exemption ha 0 far 
b en granted to the indu trial undertak-
ing in the State of Sikkim alone. 

Implementation of tourbm SCltcDlt!S in 
Andbra Prade h 

]037. SHRI P. RAJAGOPAL NAIDU: 
W ill the Minister of TOURISM AND 

JV I L AVIAT ION be plea ed to tate: 

(a) the . cheme. implemented under 
touri . m in Andhra Prade h thi year; and 

(b) :'chemes to be implemented thi 
year? 

THE MINIS ER OF Sl AT OF TH 
Ml ISTRY OF TOURJ M AND CIVIL 
AVTATION ( HRr KHURSHE D ALAM 
KH AN): (a) and (b). The entral Depart-
me nt of Tourism has anctioned opening 
of a Government of India Touri t Offic...e 
at HyderabaJ. The [ndia Tourism D eve· 
lopment Corporation also plan to cons-
truct a Hotel at Hyderahacl a a joint 
ventu re cherne in collaboration with the 
Andhrti Prade h Travel and Tourism Dt!ve-
lopment Corporation. The hotel would be 
a 50-R om Project to he con 'trllcted at 
an e timated cost of R s. 195.50 Jakh . A[I 
outlay of R". 25 lakh ha. been included 
in the Annual Plan 1983-84 of the Indi a 
TOllri m Development orporation. 

Payment of IUl1l1)Sllm amount in lieu of 
LTC 

1038. SHRI MOTIBHAI R . 
CHAUDHRT: 

SHRI BHEEKHA BHAT: 

Will the M ini tel' of FINANCE be 
pl ea cd to tate: 

(a) whether Government have taken a 
fin al deci ion to pay Jump urn amount in 
lieu of Leave Travel Conce sion (L.T.C.) 
t Government employee ; ard 

(b) if not, $e reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) and (b). The 
facility of LTC provide for reimbur e· 
ment of expen es incurred i.e. a per OIb 
should incur expenditure on travel fir t 
before he can ask for rcimbur emenl. Mak-
ing paym nt of a fixed Jump slim without 
a per on actually travelling to a destI-
nation would not be in keeping with the 
spirit of the conce ion. Thi purpo e will 
al..,o bo def ated if a lump U01 i ' paid 
v. hich m y not b u ecl for travel. The 
whole m atte r will therefore, have to be 
vcry carefully con"iucred before a final 
deci ion can be taken in the matter. 

Land available for hotel constructed for 
ASI D 

1039. PROF. MADHU DANDAVAT = 
Will the Mini tcr of TOURI M AND 
CIVIL AVrATION be pleaecl to tate: 

(a) how m any new holel were expected 
to be on tructed in Delhi to provide ac· 
commoua:ion to tOllri..,t~ coming for th 
A lAD ; 

(b) in how many case land wa made 
available to thc hotel owners at conce-
~ional price ; and 

(c) in h w many ca!-'c the construction 
of the hotels was completed in time before 
the ASIAD? 

THE MTNI TER OF STAT OF TH 
MINISTRY OF TOURI M AND CIVI 
AVrATfON (SHRI KHURSHE 0 ALAM 
KHAN): (a) Nine new hotel project and 
one expan ion of the existing hotel were 
approved to provide accommodation to' 
tourist , for the ASIAD. 

(b) One hotel in the Public Sector wa 
give n land at concc sional rates. 

(c) The information IS given in the at-
tached statement 




